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I have written to the State Govern-
ments to bring these suggestions to the
notice of all elected legislators so that
they immesdiately involve them selves
with the setting up of these committees.
I have also nskcg them to direct the
District Collectors to help in the for-
mation of such committees.

Checking prices and policing those
who try,to take advantage of shortages
to fleece the J)coplc is a non-partisan
task. I would urge all Members of
Parliament to help the government in
this effort.

12.55 hrs.
MATTERS UNDER RULE 377—contd.

(iii) FAMINE CONDITIONS IN NORTH BIHAR
DUE TO FAILURE OF RAINS

MR. SPEAKER : I have overlooked one
notice under Rule 377. Mr. {Hukmde>»
Narain Yadav may please speak.

! gve @ ACAN TRw (AY-
F) : weam wEEy, & &% fai @
T T Y IS FT AT F @I 97 |
Ig T wrEges aq g fr o9
afiqor fagre ® @@ gy & A IO
fagre & gar g9zar § WX 99 I
fagre % a@ =t @ @Y afaw faRe
¥ gar qzar § 1 59 ang afau fag

T & fr T ol FT a7 7% | wEEx
R fafrdr g, 7 &
T FT AW qETT g @1 & W 9
iRz goRraw ¥
T TF AW A WA, N I¥ TR
¥ 91 T v 7R, Wifw fage @R
Fa@ N T A o oW
feafa &1 g < &%)

¥ qF AT AR ¥ FFAT TRAT
F—8 W g9 TX fgRgE™ 9T
WH B BTAT TTAT @ ¥ | WY 1947
¥ AT A IF W AN, —1947,
1952, 1957, 1962, 1967, 1972,
R ¥ g 1977 fafeaa s & fegeaw
¥ oo 7 AW  formar soew wgady
I T7HAT & & HT 8 | TT@ AN AT
gHTT F1 TF ¥ ¢ gewre a1 ar
¥ guw ger Tfew | ww T,
AT wHTT FT w9 F 0 0 &, agh
T AT o ¥ A 97 @ 1 afy ey
FHAATET A A aY gura | Ay
ST T AT AT 1 79 T B gETe
FT AT TH A AEFT FAT ATgAT
g & e o=l & 3 A fa=fr
fewraa & fau s@ady #2, fow &
Tgt F At WA F AF AR I9
/&1 uga faw g%

12.58 hrs,
BUSINESS ADVISORY COMMITTEE
FourThR REPORT
The Minister of Parliamentary Affairs

and Labour (Shri Ravindra Varma) :
Sir, T beg to move :

‘“T'hat this House do agree with the
Fourth Report of the Business
Advisory Committee Presented
to the House on the 27th July,
1977.”

SHRI JYOTIRMOY  BOSU :
(Diamond Harbour) Sir, you will kindly
recollect that in the Business Advisory
Committee we agreed finally to list two
other discussions, about the housing
problem in Delhi which was raised by
Mr. Kanwarlal Gupte and about Sundar-
bans.
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MR. SPEAKER : We said we would
consider at the next Meeting.
The question is

“That this House do agree with the
Fourth Report of the Business

Advisory ittee presented
to the House on the 27th July
1977”r

The motjon was adopted.

SHRI P. K. DEO (Kalahandi) :
Sir, about the legislative part, I would
like to draw your attention to Rule 343.
Rule 343 savs :

“No member shall anticipate the
discussion of any subject of
which notice has been given
provided that in determining
whether a discussion is out of
order on the ground of antici-
pation, regard shall be had by
the Specaker to the probability
of the matter anticipated being
brought befor the House within
& rea-onable time.”

MR. SPEAKER: You are referring to
Lokpal Bill ? I have examined vour
letter.

SHRI P. K. DEO : Let me finish
my submission. T al<o draw vour attention
to rule 66 which savs :

“A Bill, which is dependent wholly
or partly upon another Bill
pending before the House, may
be introduced in the House
in anticipation of the passing of
the Billon which it is depen-
dent

Provided that the second Bill shall
be taken up for consideration
and passing in the House only
aftr the first Bill has been pass-
ed by the Houses and as.enred
0 by the president.”

Rule 67 deals with identical Bill«.

13 hrs,
1 am glad that the Home Minister is
oing to introduce a Bill under the name
fbkptl Bill but these rules which I
quoted, act as an estoppel, before he in-
troduces his Bill. My Bill is a baby of the
present Prime Minister when he acted
as the Chairman of the Administrative
Reforms Commission, Itis a carbon copy
of that Bill, and that Bill is being partly
discussed. It is coming for discussion
tomorrow and it will also be disposed
of tomorrow, as only 2 hours have been
ailocated for it. Taking into consideration

JULY 28, 1977

Lokpal Bill—Int. 213

all these factors, I submit that we should
not break the various rules which have
been enshrined in this book. I submit
that heavens will not fall if the Home
Minister introduces the Bill on Monday,
after my Bill is disposed of.

MR. SPEAKER : I have examined
the scops of both the Bills. The two
Bills are not identical. The point of
order is over ruled. No further submis-
sions are allowed.

. SHRI P. K. DEO : MyBill may be
improved upon by the Home Minister.

13.03 hrs.

LOKPAL BILL*

THE MINISTER OF HOME
AFFAIRS SHRI CHARAN SINGH :
I begtomove for leave to jrkroduce a
Bill to provide for theappointmentof a
Lokpal to inquire into allegstions of
misconduct against public men and for
matter. connected therewith.

SHRI ANNASAHEB GOTKHINDE
‘Sangli) : [ wart to say something.

MR. SPEAKER: You have written to
ms but vour objections are unsu:tainable.
you can move an amendment to the Bill.

SHRI ANNASAHEB GOTKHINDE:
[ have followed it. Let me put my views
betore the House.

MR. SPEAKER : Arc vou opposing
the motion ?

SHRI JYOTIRMOY BOSU

‘Diamond Harpour) @ The rules are

clear. If there is legislative incompetence,
he ¢ n raise it.

SHRI ANNASAHEB GOTKHINDE :
Why should the hon. Member interrupt
me ?

The Speaker has allowed me. It is
quite clear ....(Interruptions)

MR. SPEAKER : Let us see the rules.
The proviso to rule 72 says :

“provided that where a motion is
opposed on the ground that the
Bill initiates legislation outside
the legislative competence of
the House, the Speaker may
permita full discussion thereon,”

Mr Gotkhinde, you say that the Leader of
the Opposition is not consulted.
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